CRP[SH]No. 3/2013

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

12.06.2013

As prayed for by Mr. H. Kharmih, learned counsel appearing for

the respondent, list this case again on 19-6-20113.

JUDGE

S.Rynjah



CRP[SH]19/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR
SINGH

12.06.2013

As prayed for by the learned counsel for the petitioner,
list this case on 10-7-2013.

JUDGE

S.Rynjah



CRP[SH]No. 31/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR
SINGH

12.06.2013

Heard Mr. H.R. Nath, learned counsel appearing for the
petitioner.

Issue notice returnable within four weeks.

Petitioner to take steps for service of notice to the
respondent by Registered Post with AD.

Interim prayer shall be considered on the next returnable
date.

List this case again on 10-7-2013.

JUDGE
S.Rynjah



JUDGE

MC[SH]188/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR
SINGH

12.06.2013

Heard Mrs. N.Saikia, learned counsel appearing for the
applicant and also Mr. S.P.Mahanta, learned counsel appearing
for the respondents.

This is an application for restoration of WP(C)[SH]No.
333/2011 by setting aside the order of this Court dated 27-1-
2012 for dismissing the writ petition in de-fault.

In para No.9 of the present application, it is clearly stated
that the petitioner came to know the said order of this Court
dated 27-1-2012 for dismissing the writ petition in de-fault only
on 16-5-2013.

It is also the case of the applicant that similar matters
are also pending before the Apex Court. This fact is also not
disputed by Mr. S.P.Mahanta, learned counsel appearing for
the respondents.

In the above factual backdrop, this Court has also given
anxious consideration to the contents of the present application
for restoration and is of the view that sufficient cause had been
shown for setting aside the order of this Court dated 27-1-2012
and thereby restoring the WP(C)[SH]N0.333/2011 in the file.

Accordingly, the earlier order of this Court dated 27-1-
2012 is hereby set aside and WP(C)[SH]333/2011 is restored
to file.

Misc. application is allowed.

S.Rynjah



JUDGE

WP(C)[SH]333/2011

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR
SINGH

12.06.2013

By an order of this Court dated 12-6-2013, the present
writ petition is restored to file.

As prayed for by the learned counsel for the parties, list
this case after disposal of SLP No. 26098/2010 pending before
the Apex Court.

S.Rynjah



MCI[WP(C)][SH]189/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR
SINGH

12.06.2013

Mr. H.Kharmih, learned Govt. Advocate appearing for
the private respondent No.5, Mr. S.Dey, learned counsel of the
District Council appearing for respondents No. 1 - 4 prays for
three weeks time for filing objections.

Prayer is granted.

List this case again on 3-7-2013

JUDGE

S.Rynjah



Review Pet[SH]No. 3/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR
SINGH

12.06.2013

As prayed for by the learned counsels appearing for the
parties, list this case again on 17/6/2013.

JUDGE

S.Rynjah



WP(C)[SH]N0.362/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR
SINGH

12.06.2013

Mr. H.Kharmih, learned Govt. Advocate appearing for
the respondents No. 1 — 6 prays for further three weeks time for
filing affidavit-in-opposition.

Prayer is granted.

List this case again on 3/7/2013.

JUDGE

S.Rynjah



JUDGE

WP(C)[SH]53/2013

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR
SINGH

12.06.2013
Registry is directed to issue a fresh notice informing the
parties that the present writ petition has been transferred from

the Armed Forces Tribunal (Regional Bench), Guwahati.
List this case again on 10-7-2013.

S.Rynjah



WP(C)[SH]75/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR
SINGH

12.06.2013
Respondents had filed affidavit-in-opposition.

List this case for consideration of interim order on 26-6-
2013.

JUDGE
S.Rynjah



WP(C)[SH]115/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR
SINGH

12.06.2013

Learned counsel for the petitioner prays for further two
weeks time for filing additional affidavit to incorporate
subsequent events.

Prayer is granted.

List this case again on 3-7-2013.

Interim order passed on 21-5-2013 shall continue until

further orders.

JUDGE

S.Rynjah



WP(C)[SH]135/2013

alongwith
WP(C)[SH]136/2013
TO
WP(C)[SH]154/2013
BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR
SINGH

12.06.2013

Respondents had filed affidavit-in-opposition.

Learned counsel appearing for the petitioner prays for
two weeks’ time for filing rejoinder affidavit.

Prayer is granted.

Interim order passed on 31-5-2013 shall continue until

further orders.

JUDGE

S.Rynjah



WP(C)[SH]204/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

12.06.2013

Heard Mr. HS Thangkhiew, learned Sr. counsel assisted by Mr.
N. Mozika, learned counsel appearing for the petitioner, Mr. K.Khan,
learned counsel appearing for the respondents No. 1 and 2 and Mr.
BK Das, learned counsel appearing for the respondent No.3.

Hearing concluded.

Judgment reserved.

JUDGE

S.Rynjah



